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BEFORE THE NATIONAL GREEN TRIBUNAL  

(SOUTHERN ZONE) CHENNAI 

 

ORIGINAL APPLICATION NO. 66 OF 2017 (SZ) 

  

 

IN THE MATTER OF: 

  

Vallapureddy Gari Govardhan Reddy and Ors.                                                                                                 

          .… Applicant  

 

Versus 

Union of India and Ors.                                                                              

                  .… Respondent(s) 

 

 

Compliance report of CPCB on order dt 27.02.2025 

of Hon’ble NGT(SZ) in O.A. No. 66/2017 (SZ) 

 

1. Hon’ble NGT (SZ) in its order dated 27.02.2025, directed as follows: 

“1. Respondent No.1/MoEF&CC has filed a memo dated 01.08.2024. 

2. The present matter relates to the probable pollution that is likely to be caused on account of 

nano industries, including the Precipitated Calcium Carbonate Unit, etc. 

3. Admittedly, the EIA Notification, 2006 does not find a mention about these Nano Technology 

Industries, whether to obtain prior Environmental Clearance or not. In this regard, a direction 

was issued to the MoEF&CC to make a thorough study, bring in the appropriate guidelines 

and include the Nano Technology Industries in the EIA Notification, 2006. 

 

4. Pursuant to the same, the MoEF&CC has submitted the proposal to the National 

Environmental Engineering Research Institute (NEERI) and the same was approved by the 

competent authority. They are yet to sign the agreement with NEERI for this purpose. 

5. Let the MoEF&CC file an additional report to state whether the agreement with NEERI has 

been entered into and the timeline within which they can complete the study. 
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6. We are passing this order in the matter of the year 2017 wherein the judgment was passed 

in 2022. Despite the passage of so many years, there is no complete progress made. While a 

thorough study is being entrusted to NEERI, there should be some kind of regulations for those 

industries involving Nano Technology, for which, the MoEF&CC and the Central Pollution 

Control Board (CPCB) to join hands and issue guidelines pending the detailed study. 
  
7. As already the pollution that may be caused in this regard is highlighted in the Original 

Application, we only direct the MoEF&CC and the CPCB to take a serious view on this matter, 

expedite the process and issue appropriate guidelines in consultation with the scientists of the 

APPCB before the NEERI report comes.”  
  

2. In reference to the directions in above-mentioned Para 7 of the order, MoEF&CC vide 

O.M. dated 22.05.2025 requested Central Pollution Control Board (CPCB) and Andhra Pradesh 

Pollution Control Board (APPCB) to provide appropriate draft guidelines to the Ministry for 

the regulation of those industries involving Nano Technology till the report of CSIR-NEERI 

comes out. Therefore, CPCB proposed to carry out detailed inspection of the particular unit 

mentioned in the O.A. by a joint team of CPCB RD-Chennai and APPCB, in which MoEF&CC 

RO was also to be associated, so that based on the joint inspection, the joint team may suggest 

necessary safeguards and conditions, which can be enforced through consent mechanism. 

However, in reference to letter dated 20.03.2025 of CPCB-RD, Chennai, APPCB vide 

letter dated 07.05.2025 replied that the unit mentioned in the O.A. - M/s Santhiram Chemicals 

Pvt. Ltd. (the unit) has proposed to establish a project for the manufacture of Precipitated 

calcium carbonate and Nano Precipitated calcium carbonate plant at Sy.No.570/1, Kondajutur 

(V), Panyam (M), Nandyal District (Erstwhile Kurnool) covering an extent of 150 acres. The 

project/activity is not covered in the schedule of the EIA Notification, 2006 and its subsequent 

amendments. APPCB, Zonal office, Kurnool had issued Consent for Establishment of the Board 

to the unit on 23.09.2016 with a validity period of 7 years i.e. 22.09.2023 permitting the 

construction of the unit for manufacture of the Precipitated Calcium Carbonate and Nano 

Precipitated Calcium Carbonate. The validity of the Consent for Establishment order issued by 

the Board expired on 22.09.2023. The unit has not started any construction activity since 2016 

to till date, except the construction of boundary walls. APPCB officials inspected the site on 

26.10.2023 and observed that there is no construction activity since 2016, except the 

construction of boundary walls. The status remains the same from 2016 onwards. It is therefore 
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respectfully submitted that the unit under reference has not yet been established as informed by 

APPCB.  The copy of aforementioned letter of APPCB is enclosed as Annexure -I. 

3. The online search over internet indicated that an industry M/s Himachal Polyolefins 

Limited, Himachal Pradesh may be manufacturing nano precipitated calcium carbonate. 

Accordingly, CPCB vide letter dated 21.05.2025 requested CPCB RD Chandigarh, MoEF&CC, 

and Himachal Pradesh State Pollution Control Board (HPSPCB) to conduct a joint inspection 

and suggest necessary safeguards and conditions for such units, which can be enforced through 

consent mechanism. However, it has been informed by CPCB, RD Chandigarh that HPSPCB 

RO, Sirmour has informed that M/s Himachal Polyolefins Limited does not produces nano 

calcium carbonate and has no facility to produce nano calcium carbonate.  

4. In view of the above, CPCB vide letter dated 15.05.2025, also requested CSIR-NEERI to 

inform name and addresses of existing/operational industries which produce nano precipitated 

calcium carbonate in the country. However, CSIR-NEERI vide letter dated 06.06.2025 has also 

replied that CSIR-NNERI does not maintain an independent registry of operational nano 

industries, implying they also do not have knowledge about an operational nano calcium 

carbonate producing units. The copy of aforementioned letter of CSIR-NEERI is enclosed as 

Annexure -II. 

5. It is submitted that since APPCB has informed that the manufacturing infrastructure of the 

Nano Precipitated Calcium Carbonate manufacturing unit under reference (M/s Santhiram 

Chemicals Pvt. Ltd.) has still not been established and its Consent for Establishment has also 

expired.  Therefore, CPCB respectfully submits that: 

i) CPCB vide letter dated 23.06.2025 has communicated to all State Pollution Control Boards 

and Pollution Control Committees to inform the details of operational Nano industries including 

precipitated Calcium carbonate industries in their jurisdiction, so that the same may be jointly 

inspected by CPCB and concerned SPCB, along with other relevant agencies, for 

preparing guidelines for the interim period till the NEERI report comes. Copy of 

aforementioned CPCB letter to all SPCBs / PCCs is enclosed as Annexure -III. 
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ii) When the unit under reference applies for Consent to Operate in future, the APPCB shall 

share with CPCB and MoEF&CC the application and documents submitted by the unit for a 

joint inspection of the manufacturing site.  On the basis of joint inspection and keeping in view 

the pollution potential from the proposed nano precipitated calcium carbonate industry and the 

necessary measures required for abatement of pollution thereof; the APPCB and CPCB, in 

consultation with other relevant agencies, shall suggest specific conditions that may be 

stipulated in the Consent to Operate for compliance by the unit under reference.  

 

 

 

(Nazimuddin) 

Scientist ‘F’ 

 Division Head, IPC-I 

            Central Pollution Control Board 

  

  

 

DATED AT DELHI ON THIS 25 TH DAY OF JUNE,2025

Counsel for CPCB
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ANDHRA PRADESH POLLUTION CONTROL BOARD 
REGIONAL OFFICE, KURNOOL 

3rd Floor, Dr.YSR Paryavaran Bhavan, Labour Colony, V.R.Colony, Kurnool – 518 003 

 
Lr.No.638- KRN/PCB/RO/KNL/2025                                          Date: 07.05.2025 
To 
The Member Secretary, 
A.P. Pollution Control Board, 
Board Office, Vijayawada. 
 
 

Respected Sir,  

Sub:- 

 

APPCB – R.O – KNL – Application.No.66 of 2017 filed by Sri. Vallapureddy 
Gari Govardhan Reddy & Others in the Hon’ble NGT against the Union of India 
& Others – Latest status report – Submitted – Reg. 

 
 
 
 
 
 
 

Ref:- 1. APPCB, Zonal office, Kurnool email dt: 11.03.2020. 
2. Mail received from M/s. Shanthiram Chemicals Private Ltd. on 12.03.2020. 
3. T.O submitted status report along with para wise remarks on 12.03.2020. 
4. The Board Office, Vijayawada e-mail dt:19.10.2023. 
5. Board officials’ inspection on 25.10.2023. 
6. APPCB report submitted to Board Office, Vijayawada on 26.10.2023. 
7. APPCB report submitted before the Hon’ble NGT on 28.10.2023. 
8. Hon’ble NGT order dt.27.02.2025. 
9. The Regional Director, CPCB, Chennai has addressed a letter to the Member 

Secretary, APPCB on 20.03.2025. 
10. APPCB Board Office, Vijayawada e-mail dt.28.03.2025. 
11. Hon’ble NGT order dt.02.04.2025. 
 

 

****** 

It is to submit that, as per the directions of Hon’ble NGT, the State Pollution Control Board 

is continuously monitoring the establishment phase of M/s Santhiram Chemicals Pvt. Ltd., 

Sy.No.570/1, Kondajutur (V), Panyam (M), Nandyal District (Erstwhile Kurnool) and submitting 

the status report to Hon’ble Authorities.   

The matters are pertaining to the grievance in this application is regarding the study to be 

conducted in respect of impact on environment on account of establishing the nano industry i.e. 

M/s Santhiram Chemicals Pvt. Ltd. on several aspects. Hon'ble NGT (SZ) vide its order 

dated.27.02.2025, directed the MoEF &CC and the CPCB to take a serious view on this matter, 

expedite the process and issue appropriate guidelines in consultation with the scientists of the 

APPCB before the NEERI report comes. Further the Hon'ble NGT (SZ) vide its order 

dated.02.04.2025, “the CPCB is yet to come up with the report as sought for by this Tribunal in its 

Order dated 27.02.2025”. The next hearing is posted on 27.06.2025. 

In this connection the Regional Director, CPCB, Chennai vide reference 9th cited above 

has addressed a letter to the Member Secretary, APPCB and requested to furnish the detailed 

information on the subject matter including the action taken report. Further, the Board Office, 

Vijayawada vide reference 10th cited above, has forwarded the letter addressed by the Regional 

Director, CPCB, Chennai and instructed to furnish the latest information in consultation with the 

CTE section, so as to furnish the same to the CPCB. 

Accordingly, the Regional Office, Kurnool is herewith submitting the latest status report 

in compliance to the Hon’ble NGT order dt.27.02.2025. 

Annexure -IPage No. 5 
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Earlier, M/s Santhiram Chemicals Pvt. Ltd. has proposed to establish mega project with 

168 crore in 1st phase, totaling about to 950 crores in 3 phase for  manufacture of Precipitated 

calcium carbonate and Nano Precipitated calcium carbonate plant in Sy.No.570/1, Kondajutur (V), 

Panyam (M), Nandyal District (Erstwhile Kurnool) in an extent of 150 acres. As per the oral 

discussion, the Nano technology for manufacturing is supplied by Singapore and this project is 

first of its kind in India. The industry has not submitted any EIA or EMP on the project.  As per 

the Sl. No.5 (f) of schedule-1 of EIA Notification SO No1533 dt:14.09.2006, synthetic and organic 

chemicals, intermediates are require Environmental clearance.  The product that is proposed to be 

manufactured here are Precipitated Calcium Carbonate and Nano Precipitated Calcium Carbonate 

which are completely chemicals that fall into the broad category of intermediates. Apart from the 

above, the industry has proposed Two Kilns as part of the process similar to the cement kiln which 

require EC. As this being one of the largest project in Kurnool district and public have complaints 

against it the District Collector, Kurnool directed me to obtain confirmation from Board Office 

about requirement of public hearing process on this project. However, this being the mega 

chemical industry proposed Greenfield area and case pending in the Hon’ble High Court seeking 

stoppage of proposed plant, the applicability of  EC notification has to be examined thoroughly by 

the SEAC.AP. This office vide report dated 30.08.2016 has requested the Board office to clarify 

the applicability of the EIA Notification to this Project. The Board office vide letter dated 

07.09.2016 has informed that “the proposed product is an inorganic chemical. The project or 

activity is not covered in the schedule of the EIA Notification, 2006 and its amendments thereof. 

Hence, Environmental Clearance is not required” 

The manufacture of Precipitated Calcium Carbonate involves  reception of crushed lime 

stone of size of 60mm –> Transfer of crushed lime stone & coal to the kiln from the top through 

conveyor –> calcination in the Rotary kiln to form calcium oxide (CaO) & CO2 at a temperature 

of around 900o C –> Solid CaO is discharged from the bottom of the kiln and gaseous CO2 is 

propelled from the top of the kiln  –> Hydration /lime slaking of calcium oxide in hydrator to form 

Calcium Hydroxide –> Carbon dioxide from the kiln is filtered to remove impurities in carbonation 

plant and mixed with calcium hydroxide to form Precipitated Calcium  Carbonate (CaCO3).  

Calcium hydroxide is sent into High gravity controlled precipitation reactor where it is 

mixed with CO2 to form Nano Precipitated Carbonate. 

On 23.09.2016, the APPCB, Zonal office, Kurnool has issued Consent for Establishment 

of the Board to M/s Santhiram Chemicals Pvt. Ltd., Sy.No.570/1, Kondajutur (V), Panyam (M), 

Nandyal District (Erstwhile Kurnool) with a validity period of 7 years i.e. 22.09.2023 permitting 

the construction of the unit for manufacture of the Precipitated Calcium Carbonate and Nano 

Precipitated Calcium Carbonate after thorough review by the experts and special invitees. The 

validity of the Consent for Establishment order issued by the Board was expired on 22.09.2023.  

The management of M/s. Santhiram Chemicals Private Ltd., had not started any 

construction activity since 2016 to till date, even after expiry of the Consent for Establishment 

order, except the construction of boundary wall in the western direction of their site and a small 

portion of boundary wall was constructed in the southern direction. 

Page No. 6 
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To know the latest status of the establishment phase of M/s. Shanthiram Chemicals Private 

Ltd, the Board Officials have once again inspected the site on 26.10.2023 to record the violations 

and observed that, there is no construction activity since 2016, except the construction of boundary 

wall in the western direction of their site and a small portion of boundary wall was constructed in 

the southern direction. The status remains the same from 2016 onwards and APPCB is submitting 

the status reports as and when directions received from the Hon’ble NGT. The Photographs 

showing the latest status of the proposed site of M/s. Shanthiram Chemicals Private Ltd. 

It is further submitted that, the validity of the Consent for Establishment order issued to 

M/s Santhiram Chemicals Private Limited was expired on 22.09.2023. 

Hence, the Board Office, Vijayawada may call M/s. Santhiram Chemicals Private Ltd., for 

review before the Consent Management Committee meeting (CTE) and direct the management to 

conduct Environmental Impact Assessment Study and justification with regard to applicability of 

prior Environmental Clearance (EC) by the MoEF & CC, before establishment and if the 

Management proposed to start any construction activity, they shall make a representation to the 

APPCB for extension of validity period Consent to Establishment order to proceed/start any 

activity. The management shall not make any arrangements for Construction or development work 

pertaining to Establishment of the said activity without obtaining Consent for Establishment (CFE) 

of the Board.  

 

 This is submitted for kind information and necessary action.  
 

                                                      Yours faithfully, 
 

        

                                                  Environmental Engineer 
Encls: as Above: 
 
Copy submitted to the Chief Environmental Engineer, APPCB, Board Office, Vijayawada for kind 
information and necessary action. 
 
Copy submitted to the Regional Director, CPCB, Chennai for kind information and necessary 
action. 
 
Copy submitted to the Joint Chief Environmental Engineer (Legal), APPCB, Board Office, 
Vijayawada for kind information and necessary action. 
 
Copy submitted to the Joint Chief Environmental Engineer (CTE- Section), APPCB, Board Office, 
Vijayawada for kind information and necessary action. 
 
Copy submitted to the Joint Chief Environmental Engineer (FAC), APPCB, Zonal Office, Kurnool 
for kind information and necessary action. 
                        

VENKATA KISHORE 
REDDY P

Digitally signed by VENKATA 
KISHORE REDDY P 
Date: 2025.05.07 18:24:24 
+05'30'

Page No. 7 
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Photographs showing the latest status of the proposed site of M/s. Shanthiram Chemicals 
Private Ltd., 
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सीएसआयआर-राष्ट्रीय पयाावरण अभियाांत्रिकी अनुसांधान सांस्थान 

नेहरू मार्ा, नार्पुर - 440 020 

CSIR - National Environmental Engineering Research Institute 
Nehru Marg, Nagpur – 440 020 

 

 
Phone: (O) (+91) 0712-2249885-88 #284 Fax: (+91) 0712 2249900 

Gram: NEERI, Nagpur; E-Mail: h.bherwani@neeri.res.in  
 

Dr. Hemant Bherwani 

वरिष्ठ वैज्ञाननक / Senior Scientist    

सतत पर्यावरणीर् प्रक्रिर्यएँ कयर्ाके्षत्र / Sustainable Environmental Processes Vertical 

(पर्यावरणीर् स्थिरतय और हररत अर्ाव्यविय उप ऊर्ध्याधर) / Environmental Sustainability and Green Economy Sub-Vertical 

 

To 

Dr. Nazimuddin        06/06/2025 

The Scientist ‘F’ & Divisional Head 

IPC – I Division 

Central Pollution Control Board (CPCB) 

Parivesh Bhawan, East Arjun Nagar 

Delhi – 110032 

 

Subject: Response to CPCB Letter no CM-13013/13/2025-TECH-RD-CHENNAI-RD dated 

15 May 2025 regarding Hon’ble NGT O.A. No. 66 of 2017 (SZ) – Interim Guidelines for 

Nano Industries 

 

Dear Sir, 

Greetings from CSIR-NEERI! 

This is with reference to your letter dated 15 May 2025 regarding the directions of the Hon’ble 

National Green Tribunal (Southern Zone) in O.A. No. 66 of 2017, in the matter concerning 

potential pollution arising from nano industries, including those involved in the production of 

nano precipitated calcium carbonate. 

CSIR-NEERI has recently initiated the study entrusted by the Ministry of Environment, Forest 

and Climate Change (MoEF&CC), and preparatory work including data collation is currently 

underway. As part of this effort, we have formally approached MoEF&CC for relevant 

background information and datasets to support the scientific investigation. 

At present, no analytical models or site-specific datasets have yet been generated, and therefore 

it is not feasible to provide interim findings. It may also be noted that CSIR-NEERI does not 

maintain an independent registry of operational nano industries, and given the site-specific and 

evolving nature of this study, CSIR-NEERI will carry out detailed studies of the sites selected 

by CSIR-NEERI and MoEFCC 

In light of the Hon’ble Tribunal’s directions for MoEF&CC and CPCB to jointly formulate 

interim guidelines pending completion of NEERI’s study, we believe that the development of 

preliminary regulatory frameworks—based on existing knowledge, stakeholder consultations, 

and institutional expertise—would provide important orientation and contextual input to our 

technical evaluation. To this end, if CPCB has developed or compiled any relevant material 

such as draft guidelines, technical notes, inspection reports, environmental monitoring data, or 

consent records for nano-based industrial operations (including nano precipitated calcium 

Annexure - IIPage No. 16 
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Dr. Hemant Bherwani 

वरिष्ठ वैज्ञाननक / Senior Scientist    

सतत पर्यावरणीर् प्रक्रिर्यएँ कयर्ाके्षत्र / Sustainable Environmental Processes Vertical 

(पर्यावरणीर् स्थिरतय और हररत अर्ाव्यविय उप ऊर्ध्याधर) / Environmental Sustainability and Green Economy Sub-Vertical 

 

carbonate units), we kindly request that such resources be shared with CSIR-NEERI to enrich 

the quality and comprehensiveness of the study. 

We remain committed to supporting this important national mandate and look forward to 

continued collaboration with CPCB and MoEF&CC in building a scientifically robust and 

policy-relevant response to the emerging challenges posed by nano-scale industrial activities. 

With warm regards, 

Yours sincerely, 

 

 

 

Dr. Hemant Bherwani, 

Senior Scientist, CSIR-NEERI, Nagpur. 
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